
IN THE CENTReL AD14INISTRATIVE TRIBUN HY12RiBe4D BENCH AT HYDERAAD 

O.A.NO. 1497/93. 

Date of Order: 14-12-93.e' 
Between: 

P.Xavier. 
Applicant. 

and 

Chief personal Officer, 	 p.-
S.C. Rly, Railnilayam, secunëerabad. 

Financial Advisor and Chief Accounts Officer, 
S.C.Ply, Secunçerabad. __, 

Responoents. 

For the Applicant: Nr.G.v.Subba Rao, advocate 

For the Respondents: Mr.K.Ramulu, Sc for Rlys. 	
eZ COEthM: 

THE HON' BIE MR.JUSTICE v .iEaLADRI RAO : VICE-CHAIRMAN 

THE HON' BLE MR • R . RANOARAJA. : MEMBER(ADMIRSTRATION) 

The Tribunal made the following Order:-• 

Admit. The relief claimed in this O is for payment of 

subsistence Allowance on the basis of the revised pay scales which had 

come into effect from 1-1-86. Similar relief was allowed by the 

learned Menther of this Bench by the order dt. 16-11-42 in OA 1000/924\j 
The same is suspended by the Supreme court in SLP No.17843/93. 

Hence, post this OA after disposal of the SLP 17843/93. 

4:uty Regi4JP 

/ 

To. 
1. The Chief Personal Officer, S.C.Rly, Railnilayain, Secunderabad. 

2; The Financial Advisor ,afld Chief AccountsOtcer, 	. 
S.C.Rly. Secunderabad..-' 

F 

 3. One copy to Mr.G.v.Subba Rac, Advocate, 1_1_230/3,9hikkadapallyai4 

4. One copy to Mr.K.Ramulu, SC for Rlys, CtT iiyd. 	C 
s. One spare copy. / 

pvm 

a/K 
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TYPED BY 	 COInRED BY 

CHECKED BY 	 APPROVED BY 

IN THE CFTRAL ALMINISTPATI;/ TRIEUNjj 
H1EpAj3An BENC}J : HYDEP,AEADN 

THE HON'BLE MR.JLTSTICE V.NEELADPJ RAO 
WCE-CHfiJpjq 

TEE HON 'BLE MR ..&4B .GORT}jI 	MEMBER (A) 

THE HON' BLE MR.T.LGaANDRASEKBJ%R REPDT 
I 	 MEMBER(J) 
AND 

THE HON'BLE MR.R.RANGJJJJJJj st€MBER0k) 

Dated;\_\1qg3 r 

0 RDEI/J14EjT_ 

M.?S/R.ZJIC.A.N 

in 
0.A.No. 

• 	 . 	 T..A.No. 	 ( W.P,, 

Admit ed and Interim thrections 
a s sue 

Allow d. 

with d.rectio 
.

li 

Disnil sed as withdr win 

Dismj sed for defaul 

Reilcthd/ordered 
- 	 . . 	 No order as to costs. 

Mir ~rl' Owl' 




